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1 7 Shot 17 11.29.56 A tanker with 5 compartments (referred as 

Multicompartment) on the High Way 

28 

2 7 2 11.30.22 Aforesaid tanker is entering the complex. 29 

3 7 3 11.30.24 Aforesaid tanker facing the camera while entering, 

makes the number visible clearly GJ-06-ZZ-6221 

30 

4 7 4 11.30.24 Aforesaid tanker entering the complex GJ-06-ZZ-

6221 

31 

5 7 Shot 19 11.30.26 Aforesaid tanker entering the complex. Showing 5 

compartments, colour, white strap on it etc, 

32 

6 7 Shot 20 11.30.29 Number of the wheels, right above rear wheel the 

number cannot be seen In view of leakage of liquid, 

yellow lines bellow white strap and Whitebox with 

writing (not legible) 

33 

7 5 Shot 3 11.30.36 Aforesaid tanker moving in the complex 34 

8 5 Shot 4 11.30.42 Aforesaid tanker can be seen moving for parking 35 

9 5 Shot 5 11.31.45 Said tanker can be seen going in reverse for parking  36 

10 5 Shot 6 11.31.50 Said tanker is parked in a raw with other trucks etc,. 37 

11 6 Shot 61 12.22.34 After the aforesaid tanker arrived and before other 

tanker two persons are noticed on motor bike in 

complex. 

38 

12 7 1 12.23.13 A tanker from wrong side entering the complex. On 

a white strap with blue colour SHRI MARUTI IMPEX 

INDIA with mobile numbers have been painted. 

Only one compartment tanker. Bellow white strap a 

yellow strap (thin) can be seen. A white square, 

bellow the white Strap with some writing and 

picture can be seen. Registration Number GJ-06-BT-

39 
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6421 cab be read. 

13 7 2 12.26.16 Tanker GJ-06-BT-6221 square in white paint and in 

black ink “1824” and “2R” can be read. Registration 

No can be seen clearly. 

40 

14 7 3 12.26.22 On entering the tanker, the name Maruti and 

number can be clearly seen as GJ-06-BT-6221 

41 

15 5 Shot 21 12.26.28 Said tanker entered the complex. In view of dust 

picture is not as clear as earlier snaps. But the name 

and two straps can be seen. 

42 

16 5 Shot 22 12.26.33 Said tanker already entered the complex. In view of 

dust snap is hazy but the name of Maruti and straps 

can be seen. One compartment tanker. 

43 

17 5 Shot 23 12.26.36 Said tanker proceeding further can be seen. 44 

18 5 Shot 30 13.59.55 Multicompartment tanker makes a move. 45 

19 5 Shot 31 13.59.57 Multicompartment tanker moves ahead  46 

20 5 Shot 32 14.00.01 Multicompartment tanker left the parking raw  47 

21 5 Shot 33 14.00.06 Multicompartment tanker left the parking raw and 

tail can be seen  

48 

22 7 Shot 38 16.03.57 Multicompartment tanker entering the High Way 49 

23 7 Shot 39 16.04.06 Multicompartment tanker moving on the High Way 50 

24 7 Shot 40 16.04.09 Multicompartment tanker moving on the High Way 51 

25 7 Shot 41 16.04.14 Multicompartment tanker on the High Way. White 

strap and yellow lines (Not a joint) and a white 

colour paint in square with some writing. 

52 

26 5 Shot 46 16.39.11 Two persons on a motorbike and a car is seen 

following a bike in the complex. 

53 

27 5 Shot 47 16.39.30 Two persons on a motorbike and a car is seen 

following a bike in the complex. 

54 

28 5 Shot 48 16.39.32 Two persons on bike leaving and a car is following 

them 

55 

29 6 Shot 49 16.39.29 Two persons on bike leaving and a car is seen 56 

30 6 Shot 50 16.39.31 Motor bike and a car towards the gate 57 

31 6 Shot 51 16.39.33 Bikers and car seen towards gate 58 

32 7 Shot 52 16.39.36 Two motor bikers from complex to High Way 59 

33 7 Shot 54 16.39.38 Two motor bikers on High Way 60 

34 7 Shot 55 16.39.40 Car leaving complex and touching High Way 61 
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I. Brief Of Additional Report 

1. The report in detail was mailed to the GPCB, which was 
forwarded to the Hon’ble Tribunal. After submitting the report, 
the Forensic Science Laboratory submitted its report to the 
Investing Officer, certifying that the conditions as laid down in 
Section 65B (2) (a) to 65B (2) (d) of the Evidence Act, 1872 
regarding the admissibility of the aforesaid content of soft copy 
(Pen drive) in respect the retrieved data are fully satisfied and 
that the details stated are true to the best knowledge and belief 
of the signatory. The copy of the letter dated 19/05/2022 and 
the certificate attached with the said letter are Annexed 
herewith collectively Mark ANNEXURE 1. The video footage 
corroborates the version of the witnesses on the question of 
the tankers at the same place and after some time as recorded 
leaving the complex. The persons who were involved in the 
transaction/transportation and manner in which each individual 
played the role is discussed hereafter in some detail. The 
police recorded their statements.  The 3 witnesses’ statements 
have been recorded before the learned Magistrate under 
section 164 of Cr. P. C. The Investigating Officer on 12/03/22 
seized a pen drive under a Panchnama copy of which is 
Annexed herewith MARK ANNEXURE 2.  Akhlakh Hussain 
Jakiulla Shaikh, resident of village Motali, Ankleshwar who was 
running a hotel known as DECENT HOTEL copied the clips 
from the CCTV videos. The video footage, camera-5, camera-
6 and camera 7 are attached herewith MARK ANNEXURE-3. 
However, for the sake of convenience the snaps have been 
taken from the video which are referred to hereafter while 
discussing the evidence of the relevant witnesses. (A CD 
containing the clips and the snaps are also forwarded 
separately for convenience)  
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II. GJ-06-ZZ-6221.  06/01/2022 

(Ownership History) 

2. One Gurvinder Singh Keshar Sing Begal (hereinafter referred 
as” Begal” residing at Vadodara was the owner of a tanker 
bearing registration No. GJ-06-ZZ-6221, wanted to sell the 
said tanker for which he talked to one Chanchal Sing, a broker. 
They discussed with Jignesh Bhai Tiwari, Vishal Bhai and 
Harmesh Vashava for sale of a tanker and the price of the said 
tanker was fixed at Rs. 11, 30, 000/– (Eleven lakhs thirty 
thousand). On or about 21/09/2021, said Jignesh came with 
his friend Dharmesh Matulkar and a cheque of ₹5,50,000 
drawn on bank of Baroda was given towards guarantee and on 
the same day, the stamp paper of Rs.300 (Three hundred) 
was purchased and writing was executed. Jignesh stated that 
the amount mentioned in the cheque will be given within a 
short period and thereafter he will take the delivery of the 
tanker. On 08/10/21 Jignesh with his 2 friends met Begal and 
delivered the remaining amount in cash except Rs.30,000 
(Thirty thousand) which was to be paid on getting N. O. C. 
Since then, Bagel had no control over the tanker and the said 
tanker was used by Jignesh. However, the manner or the 
mode in which the said tanker was used was not known to 
Bagel. The statement of bagel was recorded during the 
investigation. 

3. The agreement executed in favour of Dharmesh Matulkar 
before a notary public on 21/09/21 in vernacular language is 
annexed herewith and MARK ANNEXURE-4.  On the last 
page of this agreement, the dates on which the amount was 
paid and ₹30,000 shall be paid after getting NOC is written in 
ink. The said tanker was not transferred in the record of the 
Regional Transport Office (hereinafter referred as “the RTO''). 

4. Jignesh residing near GEB Office, Bharuch was known to 
Vishal Yadav and Jay Pratap Tomer, both of village Jitaligam, 
Ankleshwar since May, 2021. They used to meet frequently at 
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Benson Hotel. Shree Vasava conveyed to him that he knows 
one Shree Vishal Yadav, very well who is engaged in the 
business of bodybuilding of the trucks in the name of Shri Sai 
body builders. It was suggested that they should take one 
tanker for the purpose of transporting the waste and Vishal 
Yadav will manage the business of transporting the waste. 
Ultimately a decision was taken that Jignesh will purchase the 
second-hand tanker for which he talked to a broker Chanchal 
bhai. Finally, after seeing 4/5 tankers, Jignesh, Vishal Yadav 
and Harmesh bhai selected a tanker bearing registration No. 
GJ-06-ZZ-6221, which was parked at GIDC, Ankleshwar. The 
cheque was given to Mr Bagel. Jignesh had a vehicle on loan 
and hence as per his say he was not in a position to get the 
loan. Ultimately, as decided they contacted Shree Dharmesh 
Matulkar, working as a sales executive and a friend, who was 
apprised about the tanker to be purchased and the transport 
business to be carried on by Vishal Yadav. He was agreeable 
and applied for a loan but on account of some mistakes in the 
payslip, the loan was not sanctioned. In view of this, they 
decided to contact Abhishek at his transport office situated just 
opposite GSFC, a heavy water plant. All these persons and Mr 
Bagel, along with the broker met.  An agreement on the stamp 
paper of Rs. 300 was executed, which reveals that one cheque 
of ₹5,50,000 was handed over.  As per the agreement, the 
possession of the tanker along with the documents was 
handed over on 21/09/2021. However, from the statements of 
Jignesh, it transpires that the tanker was not handed over as 
the full amount was not paid. Even that is the version of Mr 
Bagel, which makes it clear that the tanker was handed over 
on 08/10/2021. Jignesh described the details about the 
delayed payment and the delivery of the tanker on 08/10/2021. 
The tanker was entrusted to Vishal Yadav and Jai Pratap 
Tomar and since then they were managing transportation of 
material in the tanker. One Surendra Yadav was driving the 
tanker. Jignesh has given details about the payment made by 
Vishal Yadav with the details of the movement of the tanker, 
amount of expenses and fuel etc. According to Jignesh, GPS 
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was provided in the tanker and its last location was NH 48, 
Bakrol. Bharuch, at 11/41 PM. 

5. On 06/01/22 at about 11 AM, Mr Harmesh telephoned him but 
he did not receive the same. Thereafter, he received a call 
from Dharmesh and, on receiving his call Jignesh was made 
aware about the incident. A conference call was arranged with 
the 3 persons. It was conveyed that at Sachin GIDC, Surat, 
while disposing of the chemical from tanker No. GJ-06-ZZ-
6221 in a natural drain, a poisonous gas was generated as a 
result of which 6 persons have died and many others have 
been affected and are admitted in the hospital. Thereafter, at 
about 11:13 AM Jignesh tried to contact Vishal Yadav on his 
mobile, but there was no response. Thereafter, at 11:20 AM 
Jignesh contacted Jay Pratap on his mobile and he recorded 
the discussion he had with said Jai Pratap. At about 11:26 AM, 
he received a call from Vishal and he also recorded the 
conversation. 

6. Dharmesh has supported the version of Jignesh with regard to 
the transaction of a tanker and handing over the same to 
Vishal and Jai Pratap. 
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III. MH-04-HY-6377 Dates:18/11/2021-21/11/2021 

7. Praveen bhai Patel, resident of Bombay carrying on business 
of transport in the name and style of Nisha enterprise for the 
last 20 years and his brother Ranchhod Bhai is also engaged 
in the business of transport in the name and style of Shri 
Kailash transport. As his brother is not keeping good health, he 
is also looking after the business of his brother. He owns 6 
tankers, while his brother owns 9 tankers. According to him, on 
15/11/2011 he received a mobile call from Mr Ashish Gupta, 
conveying that he carries on business in chemicals in the 
name and style of Sangam Enviro private limited at Bharuch. It 
was further conveyed that sodium hydrosulphide chemical is to 
be brought from Hikal Ltd, situated at Taloja, Mumbai and is to 
be delivered to the cement factory and a textile mill. He further 
stated that the chemical is to be brought at Bharuch and is to 
be delivered to a cement Company at Pandesara, Surat. (On 
route from Taloja to Mumbai one will have to pass through 
Surat for reaching Bharuch). 

8. From the map it is very clear that one will have to travel 85.5 
KM Approximately to reach Bharuch from Surat. What could 
be the reason for taking the tanker to Bharuch and thereafter, 
returning to Pandesara, Surat? Why the traveling of 171 KM 
more and there is no reasonable explanation. 

9. After discussing the amount to be paid, the papers were to be 
handed over. On 16/12/2021 tanker No.MH-04-HY-6377 was 
taken by driver Kailash Rathod, and on 17/12/2021 from the 
said Hikal Ltd, after filling the tanker with sodium 
hydrosulphide, weighing 25 tons and 910 KGs with invoice left 
for Mumbai. The said tanker arrived with the chemical and on 
the next morning i.e., 18/12/2021, driver Kailash proceeded 
towards Bharuch with the chemical. At about 6 PM. The driver 
reached Vijalpore, near Navsari with the sodium hydrosulphide 
in a tanker. Ashish Gupta conveyed to Praveen Bhai, the 
owner of the said tanker and the driver, Kailash to park the 
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tanker as he is in contact with the Companies where the 
chemical is to be delivered. Even the next day, on 19/12/2021 
Ashish Gupta conveyed that he is discussing with the parties 
to whom sodium hydrosulphide is to be delivered. For the 
delay, Ashish Gupta said that he shall pay the detention 
charges. Ultimately on 21/12/2021, Ashish Gupta 
communicated through a phone that the party is confirmed to 
whom the sodium hydrosulphide is to be delivered and asked 
the driver of the tanker to take it to Kosamba, for delivery.  The 
Driver of the vehicle on the way communicated to the owner of 
the tanker that Ashish Gupta asked him to stop the tanker near 
Kim. He took the invoice and a bilty issued by Hikal Ltd and 
gave a new bill. After some time, the driver further conveyed 
that Ashish Gupta asked him to take the tanker at the place 
that may be communicated on a phone. The driver also 
conveyed that one Vishal, a man of Ashish Gupta on mobile 
conveyed to take the tanker to a cement factory, at Kim and he 
is taking the tanker to Kim. After some time, Ashish Gupta 
phoned Praveen Bhai that the driver should be instructed to 
allow a driver of his own, who will deliver the chemical and 
shall return the tanker. Ashish Gupta was conveyed by the 
owner of the tanker that your driver shall not drive the tanker 
and his (owner) driver shall drive the tanker and if in the 
Company, there is a tank for unloading the chemical, his driver 
shall unload the chemical. Ashish Gupta thereupon said that 
his 2 persons will pilot the tanker and his (Gupta) driver shall 
remain with driver Kailash. In a conference call with driver 
Kailash and Ashish Gupta, it was communicated by Praveen 
Bhai that if in a Company, there is a tank to unload the 
chemical, the driver shall unload and not otherwise. In the 
morning of 22/12/2021 driver Kailash telephoned Praveen Bhai 
conveying that he is on the highway at Ankleshwar. During the 
night hours, people of Ashish Gupta threatened him to take the 
tanker near GIDC, Sachin, and to discharge the chemical in an 
open drain. Thereupon, Praveen bhai contacted Ashish Gupta 
and questioned him that why his driver was threatened and 
why they disposed of the chemical in the open drain? To which 
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Ashish Gupta stated to forget it and on 01/01/2022 in the bank 
account, the amount shall be deposited by Ashish Gupta. 

10. Driver Kailash has described the incident, which is in 
consonance with the statement of Praveen Bhai. He explained 
in detail about how he was asked to take the tanker to a place 
where there was no factory. He has stated that a phone was 
received from Vishal, the person of Ashish Gupta and enquired 
about the place where this tanker is waiting. He conveyed that 
the tanker was parked. The driver was to bring the tanker near 
Krishna hotel, near Kim. Within a short period, Vishal came in 
his vehicle with a driver and asked driver Kailash to hand over 
the steering of the tanker to his driver, who will take the tanker 
to the cement factory and shall return thereafter. Driver Kailash 
talked to Praveen, who conveyed that his driver Kailash, shall 
drive and no one shall drive the tanker and conveyed to Ashish 
Gupta that if there is a tank for storage, the chemical shall be 
discharged and not otherwise. Ashish Gupta asked his driver 
to accompany Kailash, the driver of the tanker. The tanker was 
piloted by Vishal in his vehicle. When they reached near a 
drain (Sachin Bridge), they asked to take the tanker on the left 
side near a drain. 3 or 4 other persons came with Vishal. 
Driver Kailash stated that there is no Cement factory and he 
shall not discharge the chemical. It was about 1:30 AM. Vishal 
and the persons who were with him came with pipe etc, 
administered threats to discharge the chemical from the tanker 
in the drain and thus, chemical sodium hydrosulphide was 
discharged in the open drain.  Thereafter Vishal and others left 
and asked driver Kailash to leave the place. 
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IV. GJ-12-BY-1891, Mukesh Patil 

11. Mukesh Patil, residing at Vadodara, working as a supervisor 
and also operating as a transport agent on commission, stated 
that in November, 2021 Ashish Gupta phoned him conveying 
that he is dealing in chemical in the name of Sangam Enviro 
private limited, having an office at Bharuch, and requested for 
a tanker to transport hydrosulphide chemical from Hikal Ltd, 
Taloja, Mumbai for Maghmany company. Mukesh Patil 
contacted Neelkanth logistics for transportation of chemical 
aforesaid and the rate was fixed Rs. 72,575/-. Ashish Gupta 
conveyed that a tanker is to be sent to Hikal Ltd. He sent his 
tanker No. GJ-12-BY-1891.According to Mukesh Patil, the 
Company despatching the chemical has to see whether the 
tanker reaches the consignee or not. Ashish Gupta, in the 
name of Sangam Enviro private limited, Bharuch bought and 
brought the chemical sodium hydrosulphide at Bharuch 
through the tanker aforesaid. Thereafter, he sent the tanker to 
Ahmedabad. Ashish Gupta transferred the amount in the 
account of M/S Neelkanth logistic. Out of which Mukesh Patil 
got the commission of Rs.7,000/- and there was no query from 
Hikal Ltd, whether the chemical reached the destination or not. 

12. The driver of the vehicle number GJ-12-BY-1891, stated that 
he is carrying on the business of transportation in the name of 
Neelkanth Logistic with Shri Kodnani. He had been to Bohisar, 
Maharashtra, along with the tanker. He was conveyed by Mr 
Kodnani that he should talk to Mukesh Patil, who is engaged 
as an agent in the work of transportation, and it was conveyed 
to bring the chemical from Hikal Ltd, Taloja, Maharashtra. In 
view of this communication, he reached the tanker at the 
factory of Hikal Ltd. After the formalities were completed, he 
left Hikal Ltd with chemicals. On 13/11/2021 at about 8 AM, on 
reaching Ankleshwar, he telephoned Mukesh Patil, who gave 2 
mobile numbers, and asked to contact Ashish Gupta. On 
contacting Ashish Gupta on the said number, he was asked to 
wait at Hotel Sahyog. At about 9 PM Ashish Gupta came and 
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collected all the documents that were given by the Hikal Ltd, 
and on giving some papers in an envelope asked to go to 
Ahmedabad. While cleaning the tanker, either the envelope fell 
somewhere or Ashish might have taken it with him. On the way 
to Ahmedabad, he telephoned Ashish who forwarded papers 
on mobile (on WhatsApp). At the petrol pump he got the paper 
printed. On the way he was asked by Ashish to wait for some 
time and hence between Bharuch and Karjan near a hotel, he 
was waiting. He was asked to stay overnight as on the next 
day the papers will be delivered to him. On the next day during 
the noon, Ashish came with papers and asked to wait at 
TrikamPura Patiya, Vatva, Ahmedabad and also to contact 
Kamlesh bhai on the mobile number. On reaching Ahmedabad 
at about 4 PM the named person was contacted, who asked to 
take the rest overnight. On the next day, at about 9 AM one 
Dharam Bhai came and asked to park the tanker in a 
compound near Maghmony. 

13. Dhiraj Lal Damani, residing at Ahmedabad is carrying on 
business in the name of Gopinath Dye Chem with his partner 
Babubhai at plot No.C-1-241-1 phase 2 GIDC, Vatva, 
Ahmedabad. In the month of November, 2021 Jai raj @ Jigar 
Soni, trading in chemicals conveyed about supply of caustic 
chemicals having a strength of 10%. The price was fixed at 
₹18 per KG and if the percentage of caustic is less then by 
adding caustic flex of 99%, strength can be increased. Said Jai 
raj sent a tanker No. GJ-12-BY-1891 loaded with chemicals. 
However, on testing the presence of caustic, it was found 
much less and on account of smell, the chemical sent was 
rejected and the tanker was sent back to said Jai raj @ Jigar 
Soni. 

14. Said Jairaj transferred the chemical in a tanker No. GJ-06-VV-
8829 from a tanker No. GJ-12-BY-1891. The said tanker was 
seized with the chemical. The said chemical has been 
disposed of in accordance with law, as per the order made by 

the court.  



Additional Report in view of FSL Report in the matter of  OA NO. 05 of 2022 Hon. NGT New Delhi Page 10 

V. GJ-06-BT-6421 and GJ-06-BT-6431 

—21-11-2021 

15. Mukesh Patil received a phone call from Ashish Gupta to bring 
the chemical hydrosulphide from Hikal Ltd, for delivering the 
same to Petrochemicals Company at Rajkot.  As he was in 
need of the tankers, he requested to inform on the 
arrangements made for the tankers. In the society of Mukesh 
Patil, there was one Virendra Patel, carrying on the business 
of transport in the name of Maruti Impex India and was known 
to him for 15 years. On making a query with Virendra Patel, he 
showed his willingness to send two tankers. Thereafter 
Mukesh Patil had a talk with Ashish Gupta. Virendra Patel 
agreed to send tankers No. GJ-06-BT-6421 and GJ-06-BT-
6431. Ashish Gupta fixed the rent, detention charges and the 
commission of Mukesh Patil. Virendra Patel sent the tankers 
with 2 drivers, one was Abhishek and another driver known to 
him. The tankers were fitted with the GPS system. At the 
request of Ashish Gupta, the tankers were sent on 20/11/2021 
at Taloja, Mumbai for transporting the chemical from Hikal Ltd. 
Two bilty were sent to Ashish Gupta. Ashish Gupta got loaded 
hydrosulphide chemicals in both the tankers. On 21/11/21 both 
the tankers loaded with hydrosulphide reached the office of 
Ashish Gupta at Bharuch. Ashish Gupta prepared two bills in 
the name of a company at Rajkot and asked the drivers to take 
the tankers at Rajkot at the given address. The drivers 
conveyed that as per the invoice issued by Ashish Gupta and 
the place indicated in the bill, the chemical has been delivered. 
After about one and half month, the amount fixed for the rent 
for transportation was not received, Virendra Patel telephoned 
Mukesh Patil, who asked Ashish Gupta and in reply he stated 
that within a period of 2 days the amount shall be paid. 
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VI. GJ-06-BT-6431 and GJ-06-BT-6421 

Rajkot. 

16. On 22/11/2021 Hikal Ltd, issued an invoice in the name of 
Sangam Enviro private limited, a consignee. It appears that on 
10/11/21, an order was placed by Sangam. Reading the 
invoice, it is very clear that the chemical namely sodium 
hydrosulphide was for the use of the consignee, the end-user. 
The lorry receipt is dated 21/11/2021. The chemical was to be 
transported by Shri Maruti impex India in a tanker No. GJ-06-
BT-6431 Similarly, an order was placed to transport sodium 
hydrosulphide on 10/11/2021 by Sangam.  The invoice issued 
by Hikal Ltd, on 23/11/2021 makes it clear that the lorry receipt 
was issued on 21/11/2021 and the chemical was to be 
transported by Shri Maruti Impex, India, in a tanker No. GJ-06-
BT-6421. Thus, the end user was Sangam Enviro private 
limited and the chemical was to be utilised by the Sangam, the 
consignee in the manufacturing process. Had it been the case 
that the end-user is different from Sangam, the same must 
appear in the tax invoice. 

17. The said chemical was sent to the Petrochemicals factory 
situated at Surrey No. 1261, KhaKhrechi, Petrochemical, 
Rajkot. The Commissioner of police, Surat made enquiries. On 
enquiry, the owner of Shri Petrochemicals conveyed that 
they’re engaged in manufacturing, resin and fibre material and 
they have not ordered for the said chemical. The enquiry 
further revealed that the persons  of Sangam (who are 
accused in the case) after receiving the material from Hikal 
Ltd, prepared bogus bills in the name of Shri Petrochemicals, 
Rajkot and send the tankers for disposal of the chemicals to 
Govind Bhai Shiyal who kept the tankers in his service station 
and thereafter disposed of the chemical illegally for which 
Sangam paid the amount of ₹92,000/- (Ninety two thousand) 
which has been credited in the bank account (Punjab National 
Bank, Jubilee chalk, Rajkot) of said Govind Bhai. The Rajkot 
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police registered the first information report for the offenses 
committed at Rajkot by Govind Bhai. 
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VII. GJ-06-BT-6421.  Virendra Patel. 

Driver Ankit Paul-Vishal-Ashish Gupta- 

transfer of chemical to -GJ-06-ZZ-6221 

 

18. On 29/12/2021 Ashish Gupta phoned Mukesh Patil for a tanker 
to bring hydrosulphide chemicals from Hikal Ltd, Taloja, 
Mumbai. As the payment was not received Ashish Gupta was 
questioned and he replied that within a period of 2/4 days, the 
amount shall be paid. Ultimately, Virendra Patel was 
persuaded to send the tanker and the tanker No. GJ-06-BT-
6421 with a driver Ankit Paul, was sent to Hikal Ltd, Taloja, 
Mumbai as instructed by Ashish Gupta. An advance amount 
was also deposited in the account of Virendra Patel in his 
HDFC bank account. Thereafter, on 01/01/2022 Ashish Gupta 
deposited the amount of Rs.1,93,099-00 (One lakh ninety-
three thousand ninety-nine only) in the HDFC bank account of 
Virendra Patel. Mukesh Patil was paid his commission by 
Virendra Patel. 

19. Ashish Gupta asked for a tanker to bring hydrosulphide at his 
office address at Bharuch. The tanker was driven by Ankit Paul 
and he left the premises of Hikal Ltd, Taloja, Mumbai on 
01/01/2022. On 03/01/2022 Virendra Patel and Mukesh Patil 
on checking the GPS system observed that the tanker was 
lying near Kim for about a day and half. Thereupon, Virendra 
Patel phoned his driver, Ankit Paul, who conveyed that Ashish 
Gupta instructed him to stand there with the tanker. 
Thereupon, Mukesh Patil contacted Ashish Gupta and 
questioned about the tanker being parked at Kim. Ashish 
Gupta conveyed that the order placed by the party of 
Vadodara has been cancelled and he’s talking to 3 or 4 parties 
at Surat. He was asked to pay detention charges. Ashish 
Gupta conveyed that he is bringing the tanker to Bharuch. 
Virendra Patel was informed about this. Driver Ankit Paul 



Additional Report in view of FSL Report in the matter of  OA NO. 05 of 2022 Hon. NGT New Delhi Page 14 

phoned Mukesh Patil and conveyed that the tanker had been 
kept at Ankleshwar. On questioning to Ashish Gupta, he 
replied that the tanker will have to be taken to the Morbi side 
and on questioning, the rent was suggested. He asked to talk 
to Virendra Patel for changes in the bilty to which Mukesh Patil 
denied and stated that we do not indulge in doing anything 
wrong (illegal). Virendra Patel was apprised about this by 
Mukesh Patil. On 05/01/2022 Ashish Gupta requisitioned 
another tanker and transferred the chemical in another tanker 
from the tanker of Virendra Patel. Thereafter, driver Ankit Paul 
with the tanker stayed at Ankleshwar. The tanker was lying for 
2 days at Palsana; however, no enquiry was made by the 
consignor. The amount of rent is not yet paid by Ashish Gupta. 

20. Ankit Paul has corroborated the version of Mukesh Patil and 
Virendra Patel. The statement in detail need not be referred to, 
but the important aspect is referred to. He reached the Hikal 
Ltd and on demand, a bilty was given for loading sodium 
hydrosulphide. He left Taloja, Mumbai, at about 9:30 PM. On 
02/01/2022 at about 9 AM. He contacted Ashish Gupta as to 
where the chemical is to be delivered. He was asked to wait 
somewhere near Kim. At about 10 PM he reached Kim and 
parked the tanker near the hotel. On 03/01/2022 Ashish Gupta 
called him on the phone. He said that he has to wait at Kim. 
The driver contacted Mukesh Patil, who conveyed that the 
party ordered the chemical, cancelled the order and he is 
talking with the other parties at Surat and therefore, he was 
asked to wait at Kim. On 04/01/2022 Ashish Gupta asked him 
to wait and talk with Mukesh Patil. On 05/01/2022 at about 
10:30 AM a phone was received from Ashish Gupta conveying 
that he should come near Decent Hotel, Ankleshwar. After 
reaching the said place, driver Ankit Paul telephoned Mukesh 
Patil conveying that he has been asked to remain at 
Ankleshwar. After some time, a phone call was received from 
Mukesh Patil conveying that Ashish Gupta is coming with 
another tanker and will transfer the chemical to another tanker. 
After some time, he received a phone call from Vishal saying 
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that he has been sent by Ashish Gupta. On giving the address 
where the tanker was parked by driver Ankit Paul, Vishal came 
on his hero Honda motorbike with another person and 
disclosed his name as Vishal. The other person conveyed his 
name as Jai Pratap. The driver, Ankit Paul, talked to Ashish 
Gupta, who informed him that as per instructions of Vishal and 
Jai Pratap transfer the chemical in another tanker. Vishal and 
Jai Pratap instructed to transfer the chemical in tanker No. GJ-
06-ZZ-6221. Vishal managed to get the power supply from a 
hotel to operate the electric motor and with the aid of power, 
transferred the chemical from tanker number GJ-06-BT-6421 
to tanker No. GJ-06-ZZ-6221. Thereafter, one person came on 
vehicle and collected all the relevant papers issued by Hikal 
Ltd, and a bilty from driver Ankit Paul. At about 3 PM Vishal 
and others who came there left in a vehicle and the tanker 
driver proceeded further. 

21. One Akhalak Hussain Shaikh having a hotel known as Decent 
Hotel at village Motali, Ankleshwar Road and also having a 
service station for cleaning the vehicles knew Ashish Gupta as 
he used to provide the tankers of others. On 05/01/2022 at 
about 12:00 Noon, Ashish Gupta telephoned Shaikh and 
asked him that he is required to transfer the chemical from one 
tanker to another tanker near his hotel saying that the 
Chemical is with the bill and there is no illegality. Ashish Gupta 
conveyed that he will need electric power which he may 
provide to Ashish Gupta. Akhalak Hussain conveyed that after 
reaching the hotel he shall talk. On reaching his hotel, he 
noticed two tankers in a compound and about four persons. 
Out of these persons one came forward, conveyed that he is 
the person of Ashish Gupta and requested for the power 
supply. He further conveyed that with the help of an electric 
motor they will transfer the chemical. Akhalak Hussain went 
near the truck and he found a tanker No. GJ-06-BT-6421full 
with the chemical. The other tanker was tanker No. GJ-06-BT-
6221. Akhalak Hussain pointed out the electric board to take 
the power supply. Thereafter, Akhalak went home. After some 
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time, Ashish Gupta again telephoned Akhalak Hussain to 
clean/wash the tanker No. GJ-06-BT-6421 as the other 
material was to be collected from Dahej. The driver of the 
tanker after washing the tanker left the place. There was a 
CCTV camera installed at the hotel. One Amar Singh was 
managing the hotel on rental basis, who on arrival conveyed to 
check the CCTV camera footage in his pen drive as he was 
downloading from the hard disk of CCTV camera on account 
of auto delete on drive being loaded fully. On examination of 
pen drive of the footage of the CCTV cameras No. 5,6, and 7, 
it was noticed that on 05/01/2022 at 11:30 AM the tanker No. 
GJ-06-ZZ-6221 was noticed moving towards the Decent Hotel 
from the Highway. On the same date at 12:26 Noon, a tanker 
No. GJ-06-BT-6421 was noticed in camera Nos.  7,6, and 5, 
entering from the Highway, Sahyog Hotel, on the wrong side 
moving towards J. K. Complex in the compound of the Decent 
Hotel. On the same date at 13:59:59 Hrs. a tanker No. GJ-06-
ZZ-6221 was noticed moving towards J K Complex in camera 
Nos.6 and 5. On the same date at 16:04:11 Hrs tanker No. GJ-
06-ZZ-6221 was seen in the camera No 7 from J. K. Complex 
in the compound of Decent Hotel towards Highway. On the 
same date at 16:39:20 Hrs. two persons were noticed on Hero 
Honda Motor Bike going towards Highway from the Decent 
Hotel Compound. Thus, it is clear that the tanker with chemical 
and another empty tanker were noticed and with the aid of 
power the chemical was transferred from one tanker to another 
tanker which was empty. (From the three cameras, the snaps 
have been taken with the aid of a computer. The snaps are 
attached herewith MARK ANNEXURE-5, collectively (34)).
  

22. Thereafter, one person came on a vehicle and collected all the 
relevant papers issued by Hikal Ltd, and a bilty from driver 
Ankit Paul. At about 4 PM Vishal and others who came there 
left in a vehicle and the tanker driver proceeded further. 
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23. Surendra Sing Jitendra Sing was the driver of the tanker No. 
GJ-06-ZZ-6221. He had good experience of driving heavy 
vehicles. Shri Lal Man Yadav, who taught driving to Surendra 
Sing, called him to Ankleshwar and was introduced to one 
Vishal Yadav, who was running a garage in the name of Shri 
Sai Body Builders. At the time Jai Pratap Tomar was also 
present. Vishal employed Surendra Singh as a driver and fixed 
salary was of Rs.15,000 per month and Rs.300 per day while 
traveling was to be paid. The Deccan Chemical Company and 
Ideal Chemical Company, he had taken the chemical and 
delivered the same to a cement factory. He was asked to take 
tanker number GJ-06-ZZ-6221 to Chemi Organic company, 
Zagadiya, to bring the chemical. After bringing the chemical. 
Vishal asked him to go to Hajira, Surat and on giving the 
mobile number of Prem Sagar, he was asked to contact him. 
After reaching the destination on contacting Prem Sagar, he 
came on his Activa (Two-wheeler) and led him to a creek. The 
driver was asked to empty the tanker in a creek. On 
05/01/2022 Vishal phoned him asking to come with the tanker 
at Decent Hotel, asking to wait for him as the chemical is to be 
transferred to his tanker from another tanker. He reached the 
place with his tanker number GJ-06-ZZ-6221 at about 11:30 
AM and parked his tanker near the Decent Hotel. After some 
time, tanker number GJ-06-BT-6421 arrived. His boss, Vishal 
also arrived. Both the tankers were parked near the service 
station. Driver Ankit Paul, Vishal and Jai Pratap were present. 
Much time was taken in transferring the chemical from the 
tanker of Ankit Paul to his tanker number GJ-06-ZZ-6221. 
Vishal asked him to take the tanker to Sachin GIDC, at Indian 
Oil petrol pump. He was in contact with Vishal and Jai Pratap. 
Vishal asked to contact Prem Sagar. At about 7 PM he 
contacted the said Prem Sagar. Ultimately, on 06-01-2022 at 
about 2:30 AM to 3 AM the persons came with Prem Sagar 
and the tanker was taken near the drain. He was in the tanker 
and others were managing to empty the tanker with the help of 
a hose pipe. After some time, all of a sudden, he was facing 
difficulty in breathing and thereafter, what happened is not 
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known to him. Thus, it is established that the chemical from 
tanker No. GJ-6-BT-6421 was transferred in the tanker GJ-06-
ZZ-6221 which he was driving and that was emptied in a drain 
at Sachin, GIDC. 

24. Thus, the witnesses are conveying to have collected the 
chemical Sodium Hydro Sulphide from Hikal Ltd, and have 
narrated the manner in which the chemical was disposed of. 
They not only convey having taken chemicals from Hikal Ltd, 
but from others too. The witnesses support each other and the 
manner in which the chemical was brought and disposed of. 
The version of the two tankers having been at the same place 
and leaving the place as also how other two fled on a 
motorbike is corroborated from CCTV cameras and on 
examination of the clips the expert has opined which has 
referred and produced the certificate under the EvidenceAct.. 
Thus, there is no doubt left in the version of witnesses. The 
manner in which chemical was transferred from one tanker to 
the other is also made clear by the witnesses.  The tanker 
found at the place of incident and the tanker which was near 
DECENT Hotel is the same tanker which is clear from the 
evidence.  
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